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No. 3¢—HLA of 2014/79.— The Haryana Value. Added: Tax (Sccond o

Amendment) Bill, 2014, is hercby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :(—
.Bill No, 3¢—HLA of 2014
THE HARYANA VALUEADDED TAX (SECOND AMENDMENT)
BILL, 2014
A
BoL . .
Jurther to amend the Haryana Value Added Tax Act, 2003.
Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows : —
1. This Act may be called the Haryana Valuc Added Tax (Second
Amendment) Act, 2014,
2. After section 59 of the Haryana Value Added Tax Act, 2003 the
following section shall be inserted, namely:—
“59A. Amnesty Scheme.— - Notwithstandiné anything to the
contrary contained in this Act and rules made thereunder, the
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Government may, by notification in the Official Gazette, notify
amnesty scheme for rccovcrmg old arrears of taxes which are
outstanding and are diffi cult to recover inspite of various efforts, for
the period prior to 1st April, 2014 subject to such conditions and
restrictions, as may ‘be spec:f od int the scheme.”.

ic\f’if:smd 3. (1) The Haryana Value Added Tax (Amendment) Ordinance, 2014
' (Haryana Ordinance No, 7 of 2014) is hereby repealed.

2) Notw1thstand1ng such repeal, anything done or any action taken
under the said’ Ordinince, shall be deemed to have bccn done or taken under

this Act. Bk EEETIES
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STATEMENT OF OBJECTS AND REASONS

. Oid tax arrears including interest & penalty amcunting to
Rs 5560.43 crores are outstanding in the State as on 30th June, 2014 under the
Haryana Value Added Tax Act, 2003 and the Central Sales Tax Act, 1956. In
order to facilitate recovery of old arrears of taxes and 10 prov:de telief 1o al} types
of dealers from payment of penalties'and interest, an “Aranesty Scheme” is proposed
to be brought by the Department. At present there is no enabling provision in the
Haryana Value Added Tax Act, 2003 to notify the “Amnesty Scheme”. Hence
there is a need o insert an enabling provision in HVAT Act, 2003 for bringing an

- Amnesty.Scheme(s) as.to enable the State to recover old arrears of various taxes

which are outstanding and are difficult to recover despite ihe earnest efforts of the

Department. The Cabinct in its meeting held on 30.07.2014 has approved the

proposal of the department to insert thc enabling provision m the Haryana Value

Added Tax Act, 2003 for bringing an Amncsty Scheme(s) to recover old arrears of '«

various taxes. In order to give effect to this decision! as the State Legislature of

Haryana was not in session, the Ordinance No.7 of 2014 was issued by the Govermor

of Haryana vide Notification No.leg.35/2014 published on 2nd September, 2014.

In order to give effect the above decision it will be necesslar'y_to i'egularizc
thé Haryana Value Added Tax (Amendment) Ordinance, 2014 (Haryana Ordinance
" No.7 of 2014). I

rIcnce this Bill. \ 4T
. _ CAPTAIN ABHIMANY1J,
o b Excisé :and Téxation Minister, Haryana,
c o | 4w
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Chand1 garh : T . _ _ SUMIT KUMAR,

The 4th November, 2014, Principal Secretary.
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